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Mr, CHAIRMAN:
over.

Questions  are

WRITTEN ANSWERS TO
QUESTIONS

PREVENTION OF SOIL EROSION

*350. SHRI N. C. SEKHAR: Will the
Minister for IRRIGATION AND POWER be
pleased to state:

(a) whether Government have received
any proposals from Hosdrug Sub-Taluk
(South Kanara District, Madras State) for
preventing soil erosion on the banks of
Kariankot river in Nileshwar Firka of that
Sub-Taluk;

(b) if so, from whom and what are the
proposals; and
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(c) what action Government have taken
thereon?

co Questions

THE DEPUTY MINISTER FOR
IRRIGATION AND POWER (SHr1 J. S. L.
HATHI): (a) No, Sir.

(b) and (c). Do not arise.
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f [LOANS AND GRANTS GIVEN TO JAMMU AND
KASHMIR GOVERNMENT

208. SHRI KRISHNAKANT VYAS: Will
the PRIME MINISTER be pleased to state:

(a) the total amount of loans and grants
given by Government to the Government of
Jammu and Kashmir during the year 1954-55;
and, in particular, for—

(i) the aid to the civil administration in
1954-55;

(ii) the section dealing with Kashmir
affairs since 1947-48; and

tEnglish translation.



